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RESUME OF WORK DONE BY EIGHTH LOK SABHA DlJaING THE 
TlURTEENTB SESSION, FEBRUARY-MA Y, 1989 

1. DURATION OF SESSION 

Date of Commencement 
Date of adjournment sine die 
Date of Prorogation 
Total number of days of Session 
Number of days of sittings 
Number of hours of sittings 

21st February, 1989 
-15th May, 1989 
23rd May, 1989 
84 days 
49 days 
320 hours and 47 minutes 

-The session was originally scheduled to conclude on Wednesday. the 10th May. 1989. 
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SUMMARY 

'1. Billa peadioa at the end of the lut IICIIioa 12 
2 BiIII iatroduced 23 
3. Billa oppoacd at Introduction .... 1 
4. Billa paued by Rajya Sabba and laid on the Table' ) 
5. Billa puaed by Rajya Sabba and retumed by Lot SalIba with AJDeDdments 1 
6. Billa returned by Rajya Sabba with amendments and laid OD the Table Nil 
7. Billa palled 22 
8. BiIII neptived Nil 
9. BilII withdrawn Nil 

10. Billa part diacuaed Nil 
11. MotioDl for IdjourDmeDt of debate on Billa adopted Nil 
12. Bills referred to Select Committee Nil 
13. Bills referred to Jomt Committee Nil 
14. BilII reported by Select Committee Nil 
IS. Billa reponed by Jomt Committee 1 
16. BiIII on,matia, in and referred to Joint Committee 

by Rajya Sabba in reapec:t of wbic:b motion for coacurrence 
wu adopted by L9k Sabha Nil 

17. BiIII pendiDa at the end of the 'IbirteeD SdIiOD 
vide para No. 2953 of Lot Sabba Bulletin-Part D,. 
dated 25th May, 1989 16 

7 
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SUMMARY 

1. Billa peDdiIIa at the ead of Twelfth Saaioa 316 

2. Bills iDtroduced 28 

3. BiIII-Motioa for iDtroductioa DCptived Nil 

4. Bills ~ 2 

s. Billa witbdraWD 2 

6. Billa DCptiYed Nil 

7. Bills I'CIDO¥ed fnm the Rqiater of Pendina Billa Nil 

8. Bw.-Part4acuaed 

9. Bills pcodiDa at the ead of the ThirteenTh Seuion vide 342 
Pua No.29S4 of Bulletin-Part n, dated 25.S.1989 
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6. LEAVE OF ABSENCE 

51. No. Name of Member Period for which Date when leave 
leave granted ganted 

1. Smt. Prernalabai Chavan 30th November to 
16th December, 1988 

2. Smt. O.K. Bhandari 3rd November and 
4th November and 
15th November to 
16th December, 1988. 

3. Shri Srikantha Datta 21st February to 
Naralimharaja 15th March, 1989. 
Wadiyar 

31st March, 19119. 

4. Shri S.S. RamMimy 18th August to 
Padayac:hi 24th AulUS!, 

29th August to 
5th September, 
2nd November to 
4th November, 
15th November to 
16th December. 1988 
and 21st February 10 
24th February, 1989. 

S. Shri A.B.A. Ghani Khan 23rd August, 
Choudhury 29th August to 

5th September, 
2nd November to 
4th November, 
15th November to 
16th December, 1988 
and 21st February to 
7th March, 1989. 

6. Shri Bhausaheb Thorat 21st February 10 10th 
March, 1989. 
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14. QVIBI'IONS 

(I) __ Qr d-

(a) Number of QuoatioaI put dowD ill Queaioa UItI for Oral '"949 
AaIweI'I. 

(b) Number of QueItioaa orally auawcred. 306 

(ii) SIIart NadcIe Qr d-

(a) Number of QuesIioaa put dowD ill Short Notice <Neatioa UItI. 

(b) Number of Short Notice 0ueIti0III orally ~  

(iii) U ........... ~ 

2 

2 

(a) Number of QuesIioaa put dowD ill 0uati0D U. for writteD •• 8P70 
Answen. 

(b) Number of QucatioDa for wbic:h writteD aDIWCII were laid iD!;lud-
ina thole put dowD for Oral ~ but DCJt ~ for Oral 
AnsweR. 

'·1DdudeI 37 Starred 0uesti0DI witbclrawD/poetpoaed/deJeted/tnlllferrecl'from ODe MiDiItry 
to aaotber. 

··lDdudea 192 UIlltarrCd Quaao. witbdnwa/deleted/trllllllllerred 110m ODe MiDiItry WI 
aDOtber. 

39 
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11. SITI1NGS OF LOIt SABIIA 

51. Subject 
No. 

1. CaoceUatiOD of IlittiDp of Lok 
Sabha on 20th. 21st IDd 23rd 
March. 1989. 

2. CaoceUatiOD of aittiD& of Lok 
Sabba on the 17th April. 
1989. 

3. Fiution of additional IlittiDp 
of Lot Sabha up to Mooday. 
the 15th MIIy. 1989. 

Date on Remarks 
which 

decided 

2.3.1989 BUIineu Advilory Committee in their 
Sixty·Sinh Report inter-alia recom-
mended canceUation of sittinp of Lot 
Sabba fixed for 20th. 21st IUld 23rd 
March. 1989. On the motion moved by 
Sbri H.K.L. Bhapt. the report was 
adopted by the HoUle. . 

11.4.1989 Business Advisory Committee in their 
Sixty-ninth Report inter-alill recom-
mended canceUation of sitting of Lok 
Sabha fixed for 17th April. 1989. On 
the motion moved by Sbri H.K.L. 
Bhagat. the report was adopted by the 
HoUle. 

10.5.1989 Motion regarding extension of sittinp 
of Lok Sabba moved by Shri H.K.L. 
Bbapt was adop&cd by the HOUle. 

48 



.t. SPIt.\KEIl/DEPUTY SPEAJaUl/CIIAIDUN 
AaaeuncemeatslObse"atlonllllefereaca 

51. Subject By whom 
No. 

1. 

2. 

3. 

4. 

5. 

Announcement regarding adjournment of the House 
at 4.30 P.M. on 28.2.1989 to re-assemble at 5 P.M. 
for the preaentation of the General Budget. 
Announcement regarding decision of the Speaker to 
seek the advice of the Attorney-General as to wbat 
constituted the complete report of tbe Coauniuion of 
Inquiry beaded by Justice Thakkar on the assassina-
tion at the late Prime Minister (Smt. IDdira Gandhi). 
Announcement regarding fortnation of "lanata Dal 
Legislature Party in Lok Sabba". 
Observations regarding certain allegations of a per-
sonal character made against the Speaker in a section 
of the press. 
Observations regarding appointment of Shri P. 
Kolandaivelu as OJairman of Public Accounts Com-
mittee fur 1989-90. 

49 

Speaker 

Deputy 
Speaker 

Speaker 

Speaker 

Speaker 

Date 

28.2.1989 

28.3.1989 

11.4.1989 

8.5.1989 

15.H989 



a. STATEMENTS 
(I) se ................. by MIaIIIen .... Rule 372 

SI. Subject Name of Minister 
No. 

2 3 

1. Correcting the answer Jiven on 1 De- Shri Shyam Lal 
cember. 1988 to Starred Question No. Yadav 
29S reprding animal and bird sac:rifice 
by Shri Paruram Bhardwaj. 

2. Government Buaineu for tbe week Smt. Sheila Dikahit 
commencing the 27th FebNlry. 1989. 

3. Accidents involvin,: Shri Mahabir 
Pruad 

(i) 3 UP Nainpur-Howbagh-Jabalpur 
Narrow Gauge Paueqer train on 
26th FebNlry. 1989; and 

(ii) 413 UP Mokama-Patna Pauenger 
and 328 Down Oanapur-Howrah 
Flit Paueaaer traiDs on 26th Feb-
ruary. 1989. 

4. Qarifying certain remarks made by the Shrimati Sheila 
Prime Minister during Question hour on Dikahit 
'1:1.2.89. 

S. Clarifying certain remarks made by tbe Shri Rajiv Gandbi 
Prime Minister during the Question 
Hour on 27th FebNlry. 1989. 

6. Fire that took place at Semiconductor Shri K. R. Naray-
Comptell Ltd.. Chandigarh. anan 

7. Government BuainCD for the week Shri H.K.L. Bhagat 
commencin, the 7tb March. 1989. 

8. Change in Government Business to be Shri H.K.L. Bhagat 
tranaac:ted in Lok Sabha. 

9. Government Buaineu for the week Smt. Sheila Dibhit 
commencina Monday. the 13th March. 
1989. 

·10 Launching of the Home Loan Ac:c:ount Sbri Eduardo 
Scheme by the National HoUlin, Bank. Faloiro 

11. Attaining of aiticality of Narora Shri K.R. Naray-
Atomic Power Plant. anan 

12. Delay in pretCIltation of Puajab Budget Shri H.K.L. Bhagat 
for 1989-90. 

13. Price policy of raw jute and raw cotton Shri Bbajan LaI 
for the 1989-90 1eIIOII. 

14. Decision to lay 011 the Jeble Repon of Shri Rajiv Gandhi 
the Thakkar Commiuion regardina 
auauination of Smt. Indira Gaadhi. 

IS. Change in the Propamme of diIcusaion Shri. P. NlIDIYaI 
and votilll of Demands· for Grants of 
Ministriea. 

• AIIo laid on the'" Table a note containiq details of the ICbeme. 

Date 

4 

Tune 
taken 

H. M 
23.2.89 0 01 

24.2.89 0 11 

27.2.89 0 04 

27.2.89 0 01 

28.2.89 0 03 

1.3.89 0 02 

3.3.89 0 06 

8.3.89 0 01 

10.3.89 o 13 

13.3.89 o 03 

o 01 

o 01 

16.3.89 o 03 

17.3.89 o 02 

27.3.89 o 02 



2 J 

16. Government BusiDelS for the week Sbri H.K.L. Bhagat 
comrneocing the 3rd April, 1989 

17. Withdrawal of mouey from the Contin- Shri SontOlh 
gency Fund of India for depositing in Mohan Dev 
the Delhi Hip Court in compliance of 
the order dated 30th January, 1989 in 
Execution' cue No. IS8/88 "Abdul 
Wahid and Others-Vs-Union of India". 

18. Change in the Sugar Licensing Policy Shri Sukh Ram 
for the Seventh Plan period. 

19. Implementation of pre-arrallled Prof. K.K. Tewary 
aa:ommodation scheme at Makkab arid 
Madinah for Haj 1989. 

20. Government Buaiuess for the week Shri H.K.L. Bhagat 
collllN!ncing the 10th April, 1989. 

21. Government Business for the week Shri H.K.L. Bhapt 
commencing the 19th April, 1989. 

22. Strike by Port and Dock worken in Sbri Rajesh Pilot 
major ports. 

23. Liberalisation of orden with a view to Shri P. Chidam-
improving the representation of baram 
Scheduled Castes and Scheduled Tribes 
communities in Central Government 
Posts/Services. 

24. Accident involving No. 927 Down Ban- Sbri 
galore-New Delhi Kamataka Express on Prasad 
18.4.89. 

Mahabir 

25. 

--26. 

27. 

28. 

29. 
30. 

31. 

Government Business' for the week 
commeocing the 24th April, 1989. 
Dissolution of Kamataka Legislative 
Asaembly. 
Operation of the National Security 
(Amendment) Act, 1987. 
Government Buaineu for the week 
commencing tbe 2nd May, 1989. 
Jawabar Rozpr Yojana. 
Government' Business for the remaining 
part of the 1eIIion. 
Government', decision to releue an 
inataimcnt, of Additional Deame .. 
AUownace to the Central Government 
Employees w.e.f. 1.1.89 

Sbri H.K.L. Bbapt 

Sbri Buta Singh 

Shri Buta Singh 

Sbri H.K.L. Bhagal 

Sbri Rajiv Gandhi 
Smt Sheila 
Dibhit 
Sbri B.K. Gadbvi 

4 

31.3.89 

4.4.89 

.5.4.89 

5.4.89 

7.4.89 

12.4.89 

19.4.89 

19.4.89 

19.4.89 

21.4.89 

21.4.89 

27.4.89 

28.4.89 

28.4.89 
.5 . .5.89 

11 . .5.89 

s 
H. M 
o 10 

o 01 

o 04 

o 02 

o 12 

o 10 

o OS 

o 03 

o 06 

o .5 
o 06 

o 03 

o 12 

o 08 
o 01 

o 02 

•• Also laid on the Table a copy of the Proclamation dated the 2bt April, 1989 illued UDder 
article 356 of the Conatitution in relation to the State of Kamataka and order dated the 211t 
April, 1989 made by the President in purIIIIIDCe bf sub-dauae (i) of clause (c) of the 
Proclamation. 

Also laid a copy of the Report dated 19.4.1989 aDd -.ublequent IIICIIIIIC of the Governor of 
Kamatab to thePrelident. 

.51 



(I) sa. 
N.me of the Member 

Certaill rmwb IHde by 8 Member Shri C. JIDga Reddy 
in tbe HoUIC OD 7th Mardl, 1989 
about tbe raoIutioos adopted by 
Bberatiya JIData Party. 

(II) MIdIIn Vader ... m 
(8) Number of Matten railed .... 298 

Date 

9.3.1989 

Tune 
taken 

H M 
o 01 

(b) PoIitiOD reprdina receipt of replies from Minilten concerned as 00-

22.6.1989. 

Fint SeaIiOD 
Sec:ood SeIIiOD 
1bird Seaion 
Fourth SeaiOD 
f1ftb SeuiOD 
Sistb SeaIioa 
Seveatb ScIaiOD 
Eilbth SeaiOD (Part I) 
Eiptb SeIIioo (Part m 
NiDtb SeuioD 
Tenth SCIIion 
Eleventh ScaiOD 
TweUth SeIIiOD 
'I'bbteeatb SIIIioa 

Total DUIIlber of Number of repliea 
matten railed aent to Memben by 

Minister & . oopiea 
endoned to Lot 
Sabba Secretariat 

61 61 
351 34S 
158 151 
ISO 145 
330 30S 
149 135 
178 161 

341 278 
147 128 
178 137 
362 2S5 
153 108 
180 123 
298 124 

52 

Percenta&e of replies 
sent to the Memben 
by the· MinisteR 

. 100 
98.3 
96.2 
96.6 
92.4 
90.6 
90.4 

8U 
87.0 
76.9 
70.4 
70.6 
68.3 
42.6 



21. STATEMENT SHOWING TIME TADN ON VAIlIOOS laNDS or BUSINESS 

BUliDell TIme Percentqe. to 
taken the total time 

taken 

BILLS H M 
(a) Government Bills ·35 04 10.9 
(b) Private Members' Bills 12 17 3.8, 

BUDGETS 
(a) Railway Budget @22 20 7.0 
(b) General Budget 50 11 15.6 
(c) Budget in respect of State 3 44 1.2 

under President's rule 
CALLING AlTENTION NOTICES (Rule 197) 5 30 1.7 
DISCUSSIONS 

(a) Half-an·Hour Discussions (Rule 55) 3 54 1.2 
(b) Short Duration DiscllSSions (Rule 193) 34 11 10.7 

MA lTERS UNDER RULE 377 7 15 2.3 
MOTIONS 

(a) Motions under rule 191 and 342 ·24 20 7.6 
(b) Motions under rule 388 0 09 

PRESIDENT'S ADDRESS 23 52 7.5 
QUESTIONS 41 44 13.0 
RESOLUTIONS 

(a) Government Resolutions @ 
(b) Statutory Resolutions ·15 06 4.7 
(c) Private Members' ResolutioDl 12 32 3.9 

STATEMENTS (Rule 372) 2 34 0.8 
OTIlER MA lTERS such as Oath or 26 04 8.1 

Affirmation, papers laid on the 
Table, Obituary References, Questions 
of Privilege, Points of Order. 
Personal ExplanatioDS etc. 

320 47 100.0 

·(1) Joint discussion took place on a Statutory Resolution (ViM Statement No. 16 (ii) 
SI. No, 2) and Motion for Consideration of theCOMected Government Bill [ViM 
Statement No.2 SI. No.4). Time taken on joint discussion bas been shown UDder 
Government Bills. 

(2) Joint discussion took place on a Statutory Resolution (ViM Statement No. 16(ii) 
SI. No.3) and a Motion by Shri Dinesh Ooswami, M.P. (Vldt' Statement No.7 
SI. No.5). Time taken on joint discussion has been shown under Statutory 
Resolutions. 

@(l) Joint discussion took place on (i) I Government Resolution [ViM Statement No. 
16(i) SI. No.1) (ii) Demands for Grants in respect of Budget (Railways) for 1989-90 
and (iii) Supplementary Demands for Grants (Railways) for 1988-89. Time laken on 
joint discussion has been shown under Railway Budget. 

(2) Joint discussion took place on Demands for Excess Grants (Railways) for 1986-87 
[ViM Statement No. 51 and Motion for Conaideration of a Government Bill [Vide 
Statement No.2 SI. No.1). Time taken on joint discussion has been showl\ under 
Government Bills. 
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